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UPON hearing the counsel the Court made the following
ORDER

1. In deference to our order dated 04.02.2026, status reports
have been filed by the Directorate of Enforcement (ED) and the
Central Bureau of Investigation (CBI).
2. The ED in its report has pointed out that a Special
Investigation Team (SIT) has been constituted on 12.02.2026 to
investigate the cases connected to the Reliance Anil Ambani Group
(RAAG). The SIT comprises an Additional Director, two Deputy
Directors, and four Assistant Directors/Investigating Officers of
the ED. Some forensic analysts and two staff members of the Bank
of Baroda have also been taken as a part of the SIT. It is pointed
out that investigations/inquiries into eight cases have commenced,
and some documents have been seized. It is not necessary for us to
refer to the nature of the documents that are said to have been
seized. In addition, a purported ‘Project Help’ has been uncovered,
whereunder insolvency proceedings were deliberately started through
unrelated lenders. According to the report, all funding for IBC
acquisitions was arranged through a group of eight NBFCs. It is
noted that claims totalling approximately Rs. 2,983 crores were

settled for Rs. 26 crores.

3. The status report filed by CBI claims that seven cases are
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under active investigation, in which the roles of certain public
servants are also being investigated. The details of the five
latest cases, being (i) RC-05(E) /2025, (ii) RC-07(E) /2025, (iii)
RC-08 (E) /2025, (iv) RC-01(E) /2026, and (v) RC-02(E)/2026, are also
briefly outlined. Inter alia, it is indicated that in
RC-01(E) /2026, the total alleged wrongful loss to the complainant
bank amounts to Rs. 2,223 crores, while the losses in the other
cases also come to several thousands of crores, totalling claims of
approximately Rs. 73,006 crores.

4. Since the preliminary facts speak for themselves, it is a
situation where senior officials of the investigating agencies must
collaborate and make a strong effort to uncover any irregularities,
illegal acts, or collusion and connivance of public officials,
especially those in the financial institutions, if any, in granting
undue benefits to the management of RAAG. While we do not express
any opinion on the merits of the allegations, all that we wish to
observe 1is that it is imperative upon the CBI and the ED to
complete the investigation in a most dispassionate, fair,
transparent, and independent manner and take the ongoing
investigation to its logical conclusion in a time-bound manner.

5. Learned Solicitor General of India assures that no stone shall
be left unturned in unearthing the truth and that an endeavour
shall be made to complete the investigation within four weeks.

6. The learned Solicitor General, at this stage, has pointed out
that the second status report filed by the ED refers to information
requested by the ED from other law enforcement agencies, regulatory

bodies, financial institutions, and other concerned authorities. It



has been further indicated that the information sought from some

agencies has,
the relevant extract
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